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The learned counsel for the 

Respondents Shri Ashk Mishra submits 

that the deputation pribd of the 

petitioner hein has  been extended by 

one year and there is no plan to recall 

him to the parent 33epartment at present 

in view of ?nnexure-1 apDended to the 

counter to Misc.Application. That being 

so the apprehension of the oetitioner 

that he is likely to be reverted if he 

goes back to the Parent De 0a rt 'nnt does 

not survive for the present. 

Inview of this position .iginal 

Apolication along with Misc.pplication 

667/94 are disposed of. No ordr as to 

costs 
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